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OP~ CDURt 

CENTRAL AO t,UNISTRATI VE TRIBUMA.L 
ALIAHAB t-'i> BENCH : ALLl.HABAD. 

Orig i na l Applicdt:ion No.779 of 1999. 

Alla hab ad this the l:~_th1 d.av of _ __NoJ@]lQ!!_r_ 2003. 

1-bn 'ble Waj Gen K.K. Srivastava, A. M. 
fun 'ble Ar.l'\.K. Bhatndgar, J.M. 

J a i Praka sh Verma 
son of l ate Ba nkey Lal Ver rnd , 
resident of House No.22 Shivpuri Colony, 
Nainital Road, Izatnagcll' , District Bare illy • 

• • • • • • • Petitioner. 

1. 

2. 

(By &ivoc ate : Sri A.S. Diwekar) 

Versus. 

Unlon of India 
through Genera 1 fw\3n ager 
North East~rn Ra ilway, 
Gorakhpur. 

Divisiona l Ra ilwa y r.u nager (P) 
North Ea stern Ra il,"ay, 
Izatndgdr, Bareilly. 

• ••••••• ~ s pondents. 

(By Advoc dte : Sri S.K. Anwar) 

0 RD ER ----------
(Hon 'ble Maj Gen K.K. Srivastava, A. M) 

. 

.• 

In this O. A., filed under section 19 of Administrative 

Tribunals Act 1985, the applicant has prayad for direction 

to respondents to grant salary and annual increroonts 

taking the applicant to be in service from 17.06.1957 and 

pay the difference to the applicant. 

2. Tt-e applicant was selected by Railway Service 

Corrmission for the post of A-2 Signaller in tha respondent's 

establishrMnt and was put on training in the Railway 

Staff Training School on l~.05.1956. After passing the 

examination of Telegraphy the applicant was posted at 

Gonda where t-e joined on 15.06.1956. The applicant 
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superannuated on 31.12.1992. 

s. Tte app lic .:int is aggrieved by the action of the 

respoooents not tre ating the period of service 

17.06.1957 on regular ba sis and paying sti1.end 

the applicant filed this 0 ./'\. 

4. Sri A.S.Div.rakar learned counsel for the applicant 

submitted that respondents first issued the P.P.O 

(Annexure 6) in which the d ate of e ntry into t~ Government 

service has been shown as 21. 01.1962. Admittedly the 

app licant was selected in the yea r 1956 a nd le<.Jrned 

counse 1 for the app licant submitted that the applic ant 

cannot be treated as trainee for such a long pe riod . 

Respondent s corrected the P . P .O and revised P .P .O was 

issued i n vJhi c h the d a te of e ntry into the Government 

•' 

service has been corre ctly shown as 17.06.1957. Tte 9pp licant~ 
I 

is suffering on account of mistake on the part of respondents 

for no f ault of his. 

5 . Sri S . K.Anwar lea.r ~d counse l f or the respondents 

opposing the claim of the applic ant submitted thclt c a se 

is highiy time barred under section 21 of A.T. Act 

and re spondents have tre dted the peric.:d o f service 

from 17. 06.1957 by issuing the revised P . P .O. 

6. Vie have reard counsel for the parties, considered 

their submissic-ns a nd perusec the records. 

7. Admittedly the ap p lic ant wa s selected in 1956. 

It is also not disputed tha t he retired on 31.12.1992. 

~low the app lic ant has clairred the relief for the payment 

of sa l ary from 17.06.1957. In fact the applic ant during 

his ent ire service must have see n his senit7ri ty list 
\...\,,~ ~ -~ 

a s well as service book v1hich a n employee,.exrectedfO . . 

Th: applicant has not been able to give the d a te of 
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revise« P.P.O filea •s Annexure 7, 9esieles no ael•y 

c:endGnciti~n •pplic•tien h•s 9een meverl •langwith this O.A. 

The applic•nt sh•u hl h•ve gat the issue settles aurin9 

his service ~eri•a r•ther th-n w•itint for his 

super•nnu•ti~n and then r • ise the issue on recipt •f 

p.p.o. We are •f the view th-t the O.A. is ~r~ssly ti~ 

•f lillit•ti~n tmder section 21 ef A.f. Act 1985. 

8. In the f •cts •na circumst•nces, tb~ O.A. is 

aisllissed •s !r9Ssly time ••rred. 

_ , 

N9 •ran ~s te cests. 

w M!ra&er-J 

Minish/-
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